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Cenfiral Administrative Tribunal
Jcnpur Bench, JAIPUR

TA 20/2009

(C.W.P. 5618/95)
' Wi/
My NoR70 [ 2075

Thns the 24th day of August, 2009

Hon ble Shri M L. Chauhan, Member (JUdIClCIl)
Hon’ble Shri B.L. thirl Member (Administrative) -

Gopadl Lal Shormd

- S/o Sh. Shiv Prasad Sharma
-R/0 5-D-ll, Jawahar Nogor qupur Raja s’rhon

....Applicant
(By Ad\}oca’re: Shri S.L. Songara)
-V E RSUS-
1. No’nonol Institute of Ayurveda through its Director, | T

“‘Madhav Vilas' Amber Rood Jaipur (Rajasthan)
2.  .The Secretary,
* Ministry of Health & Fomlly Welfore Nirman Bhawan,
New Delhi. .
..... Respondents.

(By Advocate: Shri Anurag Agarwal proxy for Sh. M.D.P\gm_us;&)

ORDER(ORAL

This case has been fransferred from the Hon'ble High
Court of Rajasthan.  In this case Petitioner filed Writ Petition in
the year 1995, however, the case remained pending before

the Hon'ble High Court ‘ond it has been fransferred to this

Tribunal to decide the same on merits in ‘the year 2009.

~ Grievance raised in this case is regarding grant of revised pay

_scale pursuant, o the order dated 21.7.1995 Annexure A-2



‘ whereby the authority has g(ohfed'fwo differén’r revised pay
scale on the basis of edﬁcd’riqnql duoliﬁcéﬁbn.’ Similar
grievance was also raised in the TA_.No.‘1 2/2009 in the case anf.
Savitri DeVi.Sharma Vs. UOI which wass decided on 5.8.2009 and
chonengemode to the aforesaid nofification dofed,21.7.i99s-
. qus-neg_oﬁved relying, onnj the judgmen’rs ,of» Apéx court
| whereby the Apex C‘oIUrT has held that bqri’ry in pay scale
ccmho’r be cldimed”wh'-en .fh_e .educo’riond»l qudlification is
differeﬁf. . Leamed counsel f&r‘ oppliéonT s‘ub‘mi’rs- that he |
“intends to move the MA ’vfor dmend'men;r'bf_iTA- thereby

inCorporoTihg additional ground ]QA based on discrimination ; |

~ - inasmuch as e in cosle', of sfrhﬂcurly vsh‘uo’red'pe‘rsoh who did not
possesA -high'er.-, educational quoliﬁc‘oﬂon, respondents have
'cljllowed' high__e'r pay scale vfde drder do’réd 25.8.2004 Whereos
the said béneﬁt has nofr bee.n e'xfendéd to Th_e applicant. ‘The .
said MA is faken on record and Registry is\ direc’red‘ to regis’rer'
-'*r_hi:;.MA. | |
We have heard leornéd‘counsel for the opplicdn’r. We are
“of the vieW»i'n's’re‘dd of allowing this MA, thereby permitting the
dpplicfonf fo_incorpAoron’r.e dddi.ﬁonol ground in the NYA at this

8

“belated stage i.e. after about 15 yedr;3 e Tl Sreai]

N

present TA can be dvispos.edaj.,c’r this stage of with liberty

reserved Td him 'to file substc’mﬁve OA ’rheréb'y incorporating the



ground- as rloliéle'd in Para 10-A of proposéd omendm_ér)’r onr
c:c;c;an’r of discriminofrion. |

i‘n view of what has been stated dbove, permission is
grdn’red to withdraw this TA with _Iiber’ry' reserved to the
'oppliconfr»;‘,f to file fresh OA within a period.of one rﬁonfh. In -
'cosé, such OA is fiIAed within The'qforesoid period.’rhe same will
be considered on merits and it will be oben for the reSpOndenTs-
to raise all permissible objecTioﬁs. |

o Withr’rhese observations, the TA & MA sholl_s’rol'nd disposed

-of.
W/\/‘ - : ’/‘i W (
(B.L.Khatri) -~ (M.LChauhan)

Member (Administrative) B Member (Judicial)
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